
 

 

NATIONAL COMPANY LAW APPELLATE TRIBUNAL,  

PRINCIPAL BENCH, NEW DELHI 

Company Appeal(AT)(Insolvency) No. 348 of 2021 
 

IN THE MATTER OF: 
 

Par Formulations Pvt. Ltd.  …Appellant 
 

Vs 
 

Print House (India) Pvt. Ltd. & Ors.  Respondents 
 

Present: 
 

     For Appellant: 

 
 
 

     For Respondents 
 

 

      

Mr. Mukul Rohatgi, Sr. Advocate with Mr. Aditya 

Mukherjee, Mr. Rakshit Jha and Mr. Aashish 
Gupta Advocates 
 

Mr. Dhrupad Vaghani and Mr. Arpan Behl, 
Advocates for Respondent No. 3.  

  
 

 

 
O R D E R 

(Through Virtual Mode) 
 

11.05.2021  One of the Members of this Bench, Hon’ble Mr. V.P. Singh has 

recused from this matter. Therefore, the matter be placed before the Hon’ble 

Officiating Chairperson for listing the matter before another Bench in which one 

of us (Hon’ble Mr. V.P. Singh) will not be the member of the Bench. Tentative 

date is fixed on 24th May, 2021.  

  

 
 

              [Justice Jarat Kumar Jain]
     Member (Judicial) 

 
 
 

(V.P. Singh) 
Member(Technical) 

Akc/Gc 


